Possession Notice (For Immovable Property) Rule 8-(1)

Whanzas, e urdarsigned being b Authorized Officerof |FFL Hame Financa Lmiled [Farmerly knoan @ Inds nfoline
Hewsing Financa Lid. 1 IFFL-H FL) under the Secuntisasion and Reconstniction of Fnandat Assals and Erdorcamand of
Sacurity Imerast Act 2002 and in axercize of powens confesmad under section 13{12) mad with Rule 3 of tha Sacunty
Intemesst (Enforcemang) Rules 2003, & Demard Motice was issued by the Authorised Officer of the company ta the
BarmaenCo-Boroaess mentoned kanain bataow o repay the dnount netice & hereby given $o the borower and the
pubic in general Mat e undessigndd has Bken possession of e properly descrind hentn below in axeitse of
poawers confemed on him under Section 13045 of the sakl Rigas, The barower in particular and the aublc n general ze
herebry cautioned net ¥ deal with the property and any dealings with the property wil b2 subject fo the change ol IFL
HFL fzran prnount &2 nenfioned herein undar with intenest thereon. The boerowers attention 1= invited S provisiang of
sub-section il ol section 13 of the Act, 1 tha bomower dears the dwes of the "HFL HFL" together wilh &l cosls. charges
and axpanses mcurned, al any ima baloms the date Sxed for sala or transfer, tha securad assals shall nod ba sold or
franslesnad by "WFL HFL™ and no furhaer step shall be lkan by "IIFL HFL™ far irarsfar o saleof the secumd assals,

Name of the Borrowerjsy Description of ihe Sacured Asset Total Outsianding] Date of | Date of|
I Co-Barrower|s|/ {Immovable Property) Duns (Rs.} rlJFm
Mr. Vinpd Yadew,  |Al that piece and parcel of Aparimend No-LED3008 in] T 12,07, TH6.00:- T ::E_

Hindu=san Institita OF | Towesd Block LT-03, Campst area AdMeasuring 333 (Rupees Twele

Pararmedicas Science, | S0 Saleabie area Ad Measudng 404 Sl Ground|  Lakh Seyen | 2023 | 2025

Mrs. Safeshi Yadaw,  |Floor Bhasm No. 855 Kha, 661, 854, 862 kha, Bulding| Thousand Saven
Proaspect Me fmawn as EWE-LIE DLF Gardan Ciby Prageli, Reshenad | Hundred Mnsty
ILTEi12231 Rashirtya Rajnang, Gram Pursani, Tehsi Morembat Ganj, | Six Ory)

Disl. Luckrow, Litlar Pradesh, 226301
Fou, further dedails please confact to Authansed Officer 35 Branch Oflce @ 1017, Terdh Floor, Cyber Helghis, TC202
sred TC&S, Vibhut Khand. Gomli Magar, Lucknaw - 226090 or Corparate Offies ; (IFL Tower, Plat No. 88, Udyog

‘har, Ph-IV Gurgaan. Haryana.
Place : Lucknow : Date : 24.03.2025 Sdl-, Authorised Officer, For IIFL Home Finance Lid.

G.T. Road, Sahnewal,
Ludhiana -141120 (002810)
Email Id: BO002810@pnb.co.in

dona SimeE das
pumob national bank

2]
—__NoTmicE_______

Notice is hereby given that the following persons have availed locker facilities from Bank

MONDAY, MARCH 24, 2025

#) SAT YA MicroCapital Ltd.

wil =y )l

SATYA MicroCapital Limited invites Expression of Interesi from eligible
ARCe/Banks/Financial Institutions for the proposed eale of cartain strassed
Financial Assals. The sale shall be on " As is where is and what is where is" basis
and “on swiss challenge withoul recourse basis™. Eligible prospective investors
are requested to infimate their willingness to partcipate by way of an “Expression of
Interasl”. Kindly refar to tha Company's website — hilps:'salyamicrocapital.com for
furihaer detais,

March 24, 2025
MWew Delhi

For SATTA MicroCap#al Limiied
Sy

(Chaisllvary Ruisar Krishnan)
(+91-20) 534 4d4

|’| SMEG SMFG INDIA CREDIT COMPANY LIMITED

ndinCredi (Formetly Fullerton India Credit Company Limited)

remsmiis Corporate Office: 1080 Floor, Office Mo 101,102 & 103, 2 Norh Avenue,
Makear Mexily, Bandrs Kurda Complex, Bandrs [E), Mumbai- 400057

Sr Locker No.| Mame of Locker Address Amaunt Amount Dues
No Hirer () Dues Rz. | From
1 EE315 Gurdesp Kaur VPO Jaspal Banger, Ludhiana 15100 01.04_2020
(2 | DOI71 | Jasit Kaw wio Jagmad Singh | VPO Jandiai, Ludhiana 2346 01.04.2020
3 DD180 Masih Kaur wro Hagnder Sengh | Vil Paddl, Sahnewal | udihiana 10122 01.04 2020
4 CC117 Narinder Kaur w'o Mohindar | Behind Raminder Palace B 4 63 Dehlon | 8387 01.04. 2021
Smgh Road, Sahnewal Ludhiana, 141120
< AATS Kuldesp Kaur Vi Partapgarh, Bhami Sahib, Ludheana | 10749 07,0 _2070

These persons have failed and neglected in making payments lowards the locker rentals to the Bank [ not operated locker for a
considerable period. The Bank is in the process of issueng the nolices 10 them via a) SMS n thew registered mobile no., b) Email on
their registered email I & c) Latter to their Last known recondad address with the Bank, advising them 1o make the payment of
socker rentals / operabon of ioCker andor close the locker Bacity [25)

This is final notice to notify that if the above-mentioned persons falls to pay the arrears of locker rentats to the Bank/ operate locker
on or betore 1604 2025 The Bank shall break and open e ocker af iocker huer's nsk and responsieity, 25 per the Baniang Lins
and Practice and take inventory of tems, i any, ing in locker and keap the same in Bank's custody umtll spch time ha armears of
rend Bong with ideres! penses, Charpes, ic. ane pasd to the Bank

The Bank mserved the nghts to adjust the cash, if amy lound in the locker against the outstandng dues ol the above persons 1o the
Bank and & shadl be treated as proper discharge on claims, shall be entertained theraafier in the regards. For the balance dues of
incker rental, the Bank resenves 85 nghl 1o proceed \egally agains] he locker hired's for recovery of ils dugs

Date: 22.03.2025 Place: Ludhisna

= 3 ITIGE FUIK SALE OF
) HINDUJA HOUSING FINANCE LIMITED [tiitiadiuluct
HINﬁUJA Registerad olfice al 27-A, Develeped Indusirial Estale, Guindy, APPENDIX- I¥-A
HOUSING FINANCE | Chennal - 600 032, Tamil Nadu, E-mail : auction@hindujahousingfinance.com [See proviso to rude B (6)]

Contact No. Mr. Sunil Verma (RRM) Mobile Mo.B397972200, Mr. Janeshwar Prazad (CRM) Mobile No. 9917778324,
Mr. Vartul Pandit (CLM) Mobie No. 9627074548

E-Auction Sale Motice for Sale of Immaovable Assefs under the Securitization and Reconsiruction of Financial Assels and Enforcemsnt of
security inferest Act, 2002 (hereinafter referred to as “the Act”) read with proviso to Rude 8{6) of the Security Interest (Enforcement) Rules,
2002 (hereinaiter referred o as "the Rules™). Motice is hereby given fo the public in gensra land in parbicular to the Bormower
{s)andGurarantorsithatthebelow- described immovable property mosipaped/charged to the Secured Creditor, the possession of which kas
been taken by the Authorzed Officer of Hinduja Housing Finance Limitad (Sacured Creditor) having its Corporste Office 2t 167-16%, 2nd
Fioor: Little Wotmt, Sakdapet, Chennal = 800 015 and one of its Branch Ofiices at 10171, RS Tower, 3rd Floor: Mangal Pandey Magar, MNear
CCS University, Meerut-250004, will b2 0l on “As is Where 15", "As is Whatis™ and “Whatever therg is" basis on the dates mentioned
betow for realization of the amount dug tothe Secwred Creditor from the borrpwers and guarantors, The salewill be done by the Authorized
Officar through e-atction platform provided at the website: auctioni@hinduiahousingfinance. comand hitfps./www. bankeauctions.com/,

Date,/Time of E- Auction 25.04.2025 11:00 hrs-13:00 hrs.

Dafte of Inzpectional property 22.04.2025- 23.04. 2025 1100hr5-14000rs

Demand Notice Date & Amount: 26.03.2024 & Rs. 1568734/~ |
Earnest Money Deposit (EMD) Rs. 1,79, 760/-

EMD Deposition Last Date 24.04.2025 Till 17:00 hrs.

1 Borrower{s) /Co-Borrower(s) / Guaranior|s)

UP/KNP/MRUT/ADDDDD0GSS 1. Mr. AAKASH KUMAR Earnest Money Deposit (EMD) Rs. 1,79, 760/
(BORROWER) 2. Mrs. SONAM KUMARI (CO- BORROWER) | Total Outstanding as On Date 10.03.2024 & Rs. 1568734/-

Date of Symbaolic Possession: 27.08.2024 | Reserve Price Rs, 17,97,600/- |  Bid Increase Amount Rs. 10,000/-
Description Of The Immaovable Property : A RESIDENTIAL CONSTRUCTED ON PART OF PLOT NO. A-67, MEASURING 49.14 S0.
METER OR 58.77 50. YARDS, CONSISTING OF KHASRA ND. 320, SITUATED AT GOKUL DHAM ENCLAVE, REVENUE VILLAGE
AMHERA ADIPUR, PARGAMA, TEHSIL & DISTRICT MEERUT. Direction/Boundaries 1. East; 23 FEET/PART OF PLOT NOD. A-67
2. West; 2Z3FEET/RASTA 16 FEETWIDE 3. North; 23 FEET,/ PLOT NO. A-66 4. South; 23 FEET/KHET OF SAUDAN

UP/KENP/MRUT/AODO000436. 1. Mr. NZAR NAWALZ T PP PP T ¥
(BORROWER) 2. Mrs. SHEEBA NAWAZ (CO- BORROWER) | Earnest Money Deposit (EMD) Rs. 405,000~ |
d. Mrs. MEENA NAWAZ (CO- BORROWER) =

Date of Symbolic Possession: 17.02.2022 |  Reserve Price Rs. 40,50,000,- |  Bid Increase Amounl Rs. 10,000/-
Description Of The Immovable Property :A RESIDENTIAL HOUSE WO, 360, ADMEASURING 75 S0. YARDS i.e. 62.7 50. METER,

SITUATED AT PRAHLADNAGAR, MEERUT. Direction/Boundaries 1. East, QUARTERS OF VIDYAWATI 2. West; QUARTERS OF
SHYAMLAL 3. North; ROAD 4. South; REMAINING PART OF GIRDHARI LAL AHUJA

UP/KNP/MRUT/A000000029 ‘Demand Notice Dale & Amount: 05.08.2020 & Rs. 1631116/~
1, Mr. RAVISH BHARADWAJ (BORROWER)
2. Mirs. KRISHNA DEVI (CO- BORROWER)

Date of Symbolic Possession: 29.10.2020 |  Reserve Price As. 37,33,000,- |  Bid Increase Amount Rs. 10,000/-

Dezcription Of The Immovable Property : A Residential Hooze Siluated At Khazra No. 263/1 Mi, Village Naglabhaliu Yadgarpur,
Pargana, Tehsil & Districl Meerut, Having An Area 115.38 Sq. Meter L.e. 138 Sq. Yards. Direction/ Boundaries 1. East; 20
Feet/road 10 Feet Wide 2. West; 20 Feel Gall 3. North; Jaypal's Property 4. South; Daulat's Property

e T L TR A e _— e e r—.

Made Of Payment:- All payment shall be made by demand drall in favour of Hinduja Housing Finance Limited payable ai Mesrut (UP)

Special Instructions/Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest.
Meither Hinduja Housing Finance Limited nor the Service Provider will be responsible for any lapses/failure {(Internel
failure, Power failure, efc.} on the part of the bidder in such cases. In order to ward off such contingent situation, bidders are
regquested to make all the necessary arrangemenis/aliernatives such as back-up power supply and whatever else required
sothat they are able to cireumvent such situation and are able to participate inthe auction successfully.

Terms & Conditions- 1. The Property is bedng =old on “As is Where is", “As is What is™, "Whatever there is" and Withoul
Recoursa™ basis, As such sale ks withoart any kind of warranties & indemnities, 2, Particulars of the proparty/asseis (viz. axtent &
maasuramants specified In tha E- Auction Sale Notice has bean statad to the best of the information of the Securad Creditor and
Sacured Creditor shall not be answerabhe fos any errge, mis-statemant or omission, Actual extant & dimensions may differ. 3. E-
Auction Sale Notice issuad by tha Sacured Craditor i5 an invitation to tha general public to submit their bids and the same does not
constituta and will nol be deamad 1o constitute any commitmeant or any representation an the part of the Secured Creditor, Interestad
tidders are advised o paruse the title deads with the Secured Creditor and 10 conduct own independent enquiries duadiliganca about
the litle & presenl condition of the properly/assels and claims/dues alfecting the properly before submission of bids. 4,
Aucton/bidding shall only be through “onling electronic mode”™ through the website: aucton@hindujahousinglinance.com and
https:/ wenk bankeavctions.com/ Or Auction provided by the service provider C1 India PYT LTD, wiho shall arrange & coordinate the
enfire process of auction through the e-auction platiorm. 5. The bidders may parficipate in 8-auction for bidding from their place of
choice. Internel connectivity shall have o be ensured by bidder himself. Secured Creditor/sarvice provider shall not be held
respongsible for the internet connectivity, network problems, own system crash, power failure efc. 6. For details; help, procedure and
gnling bidding on e-auction prospaciive bidders may contactthe Service Provider G1 INDIA PYT, LTD. 605A, Add: C1 INDIA PYT.LTD.
3rd Floor, Plot No.68 sector-44, Gurgaon, Haryana-122003, (Contacl Person: Mithalesh Kumar, Phone No. 7080804466, Email:
defhi@clindia.com , Support Mobile Number:- T281981124/1125/1126). 7. For participating in the e-auction sala the intending
hiddars should register their nama at Mtps:'www.bankeauctions.com’ and auction@hindujahousingfinance.comwellin advanca
and shall gat the user id and password., Imending bidders are advised 1o changa only the passwiard immadiately epon raceiving It from
the service provider 8. For participating in e-auction, intanding bidders have to deposit a refundabie Earnest Money Deposit (EMO) ..
10% OF RESERVE PRICE {as mentionad above) shall be payabla by interestad bidders through Damand DrattNEFT/RTGS In favor of *
Hinduja Housing Finance Limited. 9. The intanding bidders should submit the duly filled in Bid Form (farmat available on
https:/wenw bankeauctons. com/ and auctiondhindujahausingfinanca.com abong with the Demand Draft remittance towards EMD
in a sealed cover addressed to the Authorized Officer at Hinduja Housing Finance Limited, at Offica Mo- 1011, RS Tower, 3rd Foar,
Mangal Fandey Napar, Near CCS University, Meerut-250004 10, The sealed cover should be super scribed with “Bid for participating
in E-Auction Saleinthe Logn Account Mumber {as mentioned abave) for the property (a5 menfioned above). 11, After expiry of the asi
date of submizssion of bids with EMD, Authorized Officer shall examing the bids received by him and confirm the details of the qualified
bidders (who have quoted their bids over and abowve the reserve price and paid the specified EMD with the Secured Creditor) to the
sarvice provider G1india PYT LTD to enable them to allow only bidders to participate inthe onling infer-sa bidding/auction proceedings
at the date and time mentioned in E-Auction Sale Notice, 12, Inter-s2 bidding among the qualified bidders shall start from the highesi
bid quoted by the qualified bdders: During the process of inter-se bidding, there will be unlimited extension of “10" minutes each, 18,
the end time of e- auction shall be automatically extanded by 10Minuteseach tima if bid |5 made within 10minutesiromthelast
axtansion, 13, Bids onge made shall not be cancellad or withdrawn, All bids made from the user id given to bidder will be deemed 1o
have been made by him alone, 14, Immadiately upon closure of E-Auction proceedings, the highast bidder shall confirm tha final
amaunt of bid guated by him by E-Mail both to the Authorized Officer on his mail id vartulpandit vi@hindujahousinglinance, com and
tha Service Provider for getting declared as successiul bidder in the E-Auction Saie proceedings. 15. The successiul hedder shall
immediately i.e. on tha same day or not ater than nex working day, as the case may be, pay a deposit of twanty five percent, of tha
amount of the sake price, which is inclusive of earmest money deposited, if any, 10 the Authorized Officer conducting the sale. Tha
balance amaunt of purchase price payable shall be an or before fiftegnth day of confirmation of sale of the immavable property. 16. In
cazeof default in payment of above slipulated amounts by the successul bidder/auchion purchaser within the stipulated time, the sale
will be cancelled and the amount already paid {incleding EMD} will be forfeited and the property will be again put fo sale. 17, At the
requestof the successful bidder, the Authorised Officar in his absolute discretion may grant further time in writing, for depositing the
balance of the bid amount. 18. The Successful Bidder shall pay applicable TDE {out of Sale proceeds) and submit TDS certificate fo
the Authonised officer, 15. Municipal/Panchayat Taxes, Electricity duesiif any)and any other authorities dues {if any) has lo be paid by
the successful bidder before issuance of the sale cerfificate, Bids shall be made faking info conskderation of all the statutory dues
perfaining to the property, 20, Sale Cariificate will be issued by the Authorsed Officer in favour of the successful bidder only. wpon
geposit of entiee purchase price/bid amount and furnishing the necessary proof in respect of payment of all taxes/charges. 21

Applicable lgal charges for conveyance, stamp duty, registration charges and other incidental charges shall be borne by the auction
purchaser. 22, The Authorized officer may postpone’cancel the E-Auction Sale proceadings without assigning any reason
whatsoever. Incase tha E-Auction Sale scheduled is postponad to & iater date betore 30 days from the schedufed date of sale, It will be
displayed on the website of the sesvice provider. 23, The decision of the Authorized Officer is final, binding and unguestionable. 24, All
bidders whi submitted the bids, shall be deemed to have raad and vnderstood the terms &nd conditions of the E-Auction Sale and be
pound by them. 25. For further details and queries, please contact Authorized Gfficer, Mr. Vartul Pandil, Mobile Mo, 3627074548, al
branch office at Hinduja Housing Finance Limited, af Office 104/1, RS Tower, 3rd Foor, Manpal Pandey Napar, Near GES Univarsity,
Meerut-250004. 26. This is also 30 (Thirty} days' notice to the BorrowerMortgagor/Guarantors. of the above. said boan accound
pursuant io ruied (6} of Security Interest (Enforcement)Roles 2002, about holding of auction sale onthe above-mentionad date/place.

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 [“the Act") AND THE
SECURITY INTEREST (ENFORCEMENT] RULES, 2092 {"the Rules™)

The undersignad baing the authorizad allicer of SMEG IRDIA CREDIT COMPANY LIMITED {farmerly
Fullerton Imdia Credil Company Limsed) (SMFG inda Credi) undar the Aot and in exercize of powers
confermad under Sechion 13412) of the At read with the Rule 3, issped Demand Natice(s} urder Seclion
13120 ol T Al sallimg upan ha falkowing bareswer]s] Lo repy the amount mantioned in e raspectie
refice] s} withm G0 days fram fhe date of recedpt of the said notice, The undersigned reasonably bedeves
that bormowar{s) is'are avoiding lha sesvice of the demand natice(s). thenelfore the sanice of nodica is
baing effacked by affixation and publicalion as pér Rubss, The conlands of demand nolicels) ans
extracied heren beiow

[ 1. Mr. PANKAJ CHUNNI

Demand Notice Date and Amatint

17. March, 2025
Rs, 20,07 33T-Rupees Twenty Lakhs Seven
Thowsand Three Hundred Thirty-Seven Only} as
on 06 March, 2025

Name of the Borrower(s)

Z Mrs. SARVESH OM PRAKASH
LAN - 112220911262848

Description of Immovable Property Morigaged

OWNER DF THE PROPERTY - MRS. SARVESH W/!0 ML PANFAJ SHARKA

FROFERTY DESCRIFTION - SITUATED N MALUJAMOHALLA SHIVPUR] PURANA SHAHR
PALWAL (MOHALLA SARAIYA) TEHSIL AND DESTRICT PALWAL. ARAZI &3 5Q. YARD, WHOSE
PROPERTY ID MO, 155 (MOHALLA SARANA 310 - H) IS REGISTERED WITH NAGAR PARISHAD
PALWAL,

EOUNDARY 15 42.2 FEET BY 13 FEET, TO THE EAST OF WHICH IS 412 FEET AND HOUSE OF
MUKESH SON OF SHRI CHUNNI LAL (Area B3 S0. YARD), TO THE WEST IS 42.2 FEET AND
SAMJAY'S HOUSE, TO THE NORTH IS 19 FEET AND HOUSE OF YASHPAL S/0 SHRI SANTLAL,
TOTHESOUTHIS 19 FEET AND THE ROADNIS 1 KARAMWIDE.

The borrowans) ard haraby advisad bo comply with the damand noficals) and o pay the demand
amaunt merdioned erein and hereinabowe wihin S0 days from the dale of 1his publication fgether
with- apphcable infarast, additicnal inberesi, bounca chamgas, cost and expanses fil the date of
realization of payment. The borcwens) may nobe that SEFG india Gredil is 3 secured crecktor and tha
inan faodity aveiled by the Borroweanls) is a secured debt against the immovable propertyproperties
beiryg the 2acured assed] 5] margag ed by the bormower|s).

In the aven| barowern s} ans falied to dischange their liahilfes in Sl withn the sbpulaled ime, SMFG
Indsa Cradilshall ba enlithed b sxancise all ha rights under Saction 1304) of tha Acliatake pozsassaan ol
the secured assetishingiuding but rotiimited o dransfer the same by way of safe or by invoking any ofher
ramedy evaiahls undaf the Aol and the Rudes thersundar and realize paymend. SMFG India Cradit is
alsn empawered 2 ATTACH AMIDVOR SEAL the secured asselis) before enforcing Be right o sale o
transfer. Subsequent to the Sale of the sacured assabis), SMFG India Cradit o has a rghl o intists
saparale legal proceedings (o recover te batance dues, Incase the vafus of the mofgaged properies
i irsufficiant o cover the’ dues payeble (o the SWFG India Credit This rémedy s in addbion and
niegendenl ol & teallar ramadies availablelo SMFG Inda Cradilundar ary olher law

The atiznticn of the bomower(s) is mvited to-Seciion 138 aof fhe Act, in respect of fme avalabie, fa
medeam the sacured. assets and lurlbar o Saclion 130130 ol the Acl whenaby e borrowans) ara
restrainedprobibied from disposing of or dealing with the secmired assetis) or fransferring by way of
sale, laazs or altaraise {other than in the ardinary coursa af businass) army of the sacured assed(z),
withaud prior witien congent of SMFG Inda Credil and non-compkance with e above is an offénce
punishable urder Sectian 28 of tha seid Act. The copy of the demand notica is ewadebla with the
urdersigned and lhe bormower(s] may, If they 5o desice, cancoliect the same fram the undersigned on
any working day during narmal affice hours Sal- Authorised Officer,

Place: Faridabad Haryana SMFG INDLA CREDIT COMPANY LIMITED
Date: 24.03.2025 {formerly Fulledton India Credit Company Limited)

=

.--'I-: “Il

WA fommaas enfefer faframes ifereston
Airports Economic Regulatory Authority of India (AERA)
Hd Wh/Government of India
3rd Floor, Udaan Bhawan, Safdarjung Airport,
New Delhi - 110003 Ph.: 011-24695044

PUBLIC NOTICE

STAKEHOLDERS CONSULTATION MEETING FOR
AIRPORT TARIFF DETERMINATION OF CHHATRAPATI
SHIVAJI MAHARAJ INTERNATIONAL AIRPORT, MUMBAI
(CSMIA) FOR THE 4TH CONTROL PERIOD (01.04.2024 to
31.03.2029)

Airports Economic Regulatory Authority of India (AERA) has
issued Consultation Paper No. 08/2024-25 on 10.03.2025
(which is available on AERA website at URL www.aera.gov.in)
w.r.t. the Tariff Determination for Aeronautical Services for
Chhatrapati Shivaji Maharaj International Airport, Mumbai
(CSMIA) for the 4th Control Period Tariff Cycle of five years
(01.04.2024 to 31.03.2029).

In accordance with the provision of Section 13(4) of the
AERA Act, 2008, the various tariff proposals of the Authority
read with the relevant discussions contained in the Consultation
Paper, are put forth for Stakeholders Consultation. A
Stakeholders Consultation Meeting in hybrid mode (Physical/
Online) in this regard is scheduled on 25th March, 2025
(Tuesday) at 02:30 PM at:

Indian Aviation Academy, Vasant Kunj,
New Delhi-110070.

All stakeholders like Passengers/Passengers' Associations,
General Public, Airport Operators, Airlines, Industry Associations/
Bodies, Independent Service Providers for Cargo, Ground
Handing and Fuel Farm etc., are requested to join the said
meeting and give their valuable suggestions/ comments/views

on the aforesaid Consultation Paper on tariff proposals of
CSMIA, Mumbai.

Those participants opting for online mode may send their
confirmation by 24th March, 2025 with Name/email address/
mobile number by email (to director-ps@aera.gov.in and
rajan.guptal @aera.gov.in), so that the online link can be
shared with such participants for the stakeholders meeting on
25th March, 2025.

Sd/-

CBC 03112/12/0018/2425 Secretary, AERA

Place: Maarut Date; 240372025 S4/- Authonised Offices - Hinduja Housing Finance Limitad

Registered Office: 11 Floor, North Side, Western

e
SR .. Highway, Goregaon (East), Mumbal- 400063

DEMAND NOTICE UNDER SECTION 13(2)

OF SECRUITISATION ACT OF 2002

W rears, Bellanco Asdar Beconsiruction Comedamy Limiied Beough its Hoad aHice Mumbal, Moticd 1§swed 0o e Bonrose s oo: bo i s pud rareo s mo i gagors defaui od i ho regigment of intenest sed priscipal amounts as pos due dates Tor
tha oredn Baciiies obtained by tham and the sooiunt has been classiied a5 WonPerforming Asuet on the respective dotes mentioned hereunder in scosedanco with the direciives guidelines Esusd by Reterve Bank of Wi, consequent o the
Authariped CHficer of Rellance Asset Regometniction Comgany Limited snder Seasritication and Seconstrection of Fingnciph At and Enforcemens of Securay inberest Sct, 20032 B in evercise ol posers corderred under Seciion 131 ] read with Aule
Wt Secunty Imterest (Enforcement| Aules, 3007 haued Demand Retioes on neapesthee debes mesgioned heren beiow undar Section 1] 2] of SARFAEM A1, 7007 caling wpon e follewing borroaen foo-borrovarrs fguarpnsony fmorkpagon b repay

PUEBLIC NOTICE
Replacement of Liquidator

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

This Is to inform all concerned parties that the liquidator for ideasd2
India Private Limited (under voluntary liquidation) a company duly
reqistered and incorporated under the laws of India having CIN
U74999HR202Z0FTCOBSTI2, has been replaced vide the approval of the
chareholder of the Company in an Extracrdinary General Meeting
(EGM) held on18th Feb, 2025.

Efective immediately, the new liquidator appointed to manage the
voluntary liquidation process of the company is:

Mr. Rakesh Kumar Singala

R/o 1/6, Block-X, Gali No. 4, Brahampuri, Delhi-110053

EMAIL ID: CSRAKESHSINGALAGEGMAIL.COM

MOBILE NUMBER: 8313324356

IBBI Registration Mo, IBBI/IPA-002/1P-NOO581/2017-18/1744

The former liguidator, Mr. Mano] Kumar Mandal, has officially
stepped down from their duties as liquidator, and all matters related
to the liquidation of Ideas42 india Private Limited (under voluntary
liguidation) will now be handled by the newly appointed liguidator,
All creditors, stakeholders, and interested parties are requested to
direct their communications, claims, or ingquiries to the new liguidator
at the contact details provided above.

We appraciate your cooperation during this transition period and trust
that the liguidation process will proceed in an orderly and efficient
manmner.

| FAPRESS
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Issued by:

Date:24.02.2025 Ideasd2 India Private Limited

-

uiaefals
POWERGRID

Invitation for Bids (IFB) for 400kV Mobile GIS Substation Extn. Package:
MGIS131 for Procurement of 01 No.400kV Mobile GIS Bay along with CRP,
Auxiliary system ate. under Technology Developmeant.

Spec, No.: CCNT/W-GIS/DOM/ADDI 2412552
Domestic Competitive Bidding (DCB)

Single Stage Two Envelope (SSTE) Bidding Procedure (Funding : Domestic)
Date: 24,03.2025
POWERGRID imites onfine bids ihrough e-portal hitpsiietender powergridin for the

fodawing Package:

FOR DALY BUSINESS

Downloading of Bidding
Documents
Cost of Bidding Documents

Procurement of §1 Mo, 400kW THPOT. 04 2025 upta 1100Hrs. | 07 04,2025 upto
Mobile GIS Bay | INR 25,0001 1100Hrs

1. Forfuriber defads induding addendumichanpes in bedding program, (I any, pleaga vigit
procurement porial hitpsiletender.powergrid.in
2. Thefirst Envelope (Techro-Commercial part] of e hid skall be opersd 30 minutes afler
the deadling of Bid Sulmission £y
3. The ecomplate Bidding Documents ama - also  available on aur
htips:iwww.powergrid.in (Tendar Rel Mo COINTAN-GISDOMADDR24/12552) and on
Eovemmant of Inda's Central Public Procurement Porial (https:leprocure.gov.in), for
tha purpaza of relenanca onky.
4. The NITIIFE has already been published oo e-portal https:Vetender, powergrid.in on
04022024 [RFx Mumber S002003859)
2. For any ofher informalion, please contact; O124-2B2-23B3/Z2385 96500ADEIS
OESHE14 16D
POWER GRID CORPORATION OF INDIA LIMITED
A Governmeant of India Entarpnise)
Corp. Office - “Saudamin™, Piol Mo, 2, Secor 20 Gunigram-122007, (Hanana)
Reg O#fice ; 8-5 Qulad Instiubioral Srea. Katwana Sars, MNew Dedhi-1 10 A6,

Daotaiis!Site/Sabient
Particulars of Works

Deadline for
Bid Submission

THE BUSINEDS DAIL
{ FINANCIAL EXPRESS
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A Maharatna PSU

SYMBOLIC POSSESSION NOTICE

2 Registered Office: ICICI Bonk Towers, Bondro-Kurlo Complex, Bandra
éI1cICI Home Finance |(East). Mumbai-4D0051,
Corporate Office: ICICI HFC Tower, Andheri Kurio Roaod, |.B. Nogar, Andheri (E}. Mumbai - 400 059.
Branch Cffice : Ground floor, 104/438, P. Rood, Sisomau, Rombaogh Chauraha, Konpur- 208012 Branch Office : 2nd floor,
Mo 1984 4, plot Mo, 59, Green Pork Colony, Mear 48 Chamber, Elite Chauraha, Civil Lines |hansi-2ZB4003
Branch Office : 200/45/4, 1=t floor, Indira Arcode, Maohatmao Gandhi Marg, Civil Lines, Allohabod-211001
Branch Office : Ground floor, 104/438, P. Road, Sisamau, Rambagh EI‘!DU!’U‘l‘I:‘J.E:DHerF- 208012
Whereas,
The undersigned being the Authorized Officer of 1ICICI Home Finance Company Limited under the Securitisation,
Reconstruction of Finoncial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers
conferred under section 13 (12) read with Rule 3 of the Security Interest iEnforcement) rules 2002, issued demand
notices upon the borrowers menticned below, to repay the omount mentioned in the notice within 60 days fram
the date of receipt of the said notice _ )
Ag the borrower failed to repay the omount, notice is hereby given to the borrower and the public in general thot
the unders'igned has token possession of the property described herein below in exercise of powers conferred on
him/ her under Section 13& of the said Act reod with Rule 8 of the said rules on the below-mentioned dotes. The
borrower in porticular and the publicin ?enerﬂl is hereﬁy cautioned not to deal with thiilpmp-erty and any dealings
with the property will be subject to the charge of ICICI Home Finance Company Limited,
The Baorrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
availoble, toredeem the secured ossets.
Mame of the Borrower! f i Dote of Demand | Mame
S, Co-Borrower{s) Loan DDE“:'E““;;: P;?;erw_}' Motice [ Ameurnt in of
No.|  Account Number's ate of symbolic Fossession Demand Natice [Fis)| Branch
1 |Pradeep Kumar i Hn 3 Situerted At Moja Maubasto Pargana KonpurNogar Na| - 16-08-2024 | Kanpur
Borrower), Gudiva Kanpur Uttar Pradesh 208022, Bounded By- Morth; Plot Mo.2| 1B62404.34/-
vl [Co-Borrower),  |Bhagwat, Seuthe Plot Mo.4 Omkanti, East 15 Ft Road, West:
LHEAMDDOD153 1805 |Land OF Society, Dote of Possession: 19-Mar-25
2 |Prodeep Kumar Mo Hn 3 Situoted At Mojo Noubasto Pargona Kanpur Mogor| 16-08-2024 Konpur
(Bomower), Gudivo Mo Kanpur Litar Prodesh 2080232, Bounded By- North; Plot| B2051,96/-
dewi (Co-Borrower], Mo.2 Bhogwat, South: Flot No.4 Ombkanti, East: 15 Ft Road,
LHEAMODDD1S5Z 1806 | West Land OF Society. Dote of Possession : 19-Mar-25
3 |Prodeep Kumar Mo Flot Stuoted At Unit Mo R 55 Gf Sonfron Ashok City Teh| 11-12-2024 | Jhansi
IBarmmower), And Dist Jhansi 284001 Ma Ma Jkansi Uthor Prodesh 284001 111733/)-
hMonika Monika Bounded By- North: 7.5 Mtr Rood Then Park, Souths: Unit Moar-
(Co-Borrower], Bogf, Eost: Unit Noor-5dgf, West 7.5 Mtr Road Then Park.
LHJHMOO00157 7137 | Date of Possession : 19-Mar-25
4 |Pradeep Kumar Ma Flot Situoted At Unit No R 55 Gf Sonfran Ashole Ci 11-12-2024 | Jhansi
Lﬂﬂﬂ'uwer?. Teh And Dist Jhansi 284001 Ma Ma Jhansi Uttar Prodesh| 249668482/
onika Menika 2B4001. Bounded By- Morth: 7.5 Mtr Road Then Park,
Eﬂﬂfﬂﬂrmwﬁf. Saouth: Unit No.r-5ogf, East Unit Mo.r-54gf, West: 7.5 Mir
HIHMNOO1576921 (Rood Then Park Dote of Possession ; 19-Mar-25
5 |Lalti Devi (Borrower), |NoPort OF Arazai Mo 8398 840 Maouga Theil Sadar Pargana Ma| 11-12-2024  |Allohabod
ay Prakash Allohabod Uttar Pradesh 230091. neled By- Morth: Other| 15596455 [-Proyvogroj
Co-Borrower], Arcrz, South: Plot No.2/ Part OF Arazi, East Plot Mo, 17/ Part OF
HALDODDD1543558 [ Araz, West: 25 Ft Wide Rood, Dote of Possession: 20-Mar-25
6 |Lalti Devi (Borrower), |Mao Part Of Arazai Mo B398 840 MugguThE.rl!ﬁndanu anabal 11-12-2024 |Alkshabod
Jay Prakash Allahabod Uttar Pradesh 230091 nded By- Morth: Other| 6612594/  |<Proyogra)
Co-Borrower], Araz, South: Plot Mo 2f Part Of Aras, East: Plot Mo 17 Part OF
HALDODDO1543509 | Araz, West 25Ft Wide Road, Dote of Possession: 20-Mar-25
7 [Vishal Kumar Ma Plot 521 Jorouli Phose 2 Kanpur No Kanpur Uttar) 11-12-2024 | Konpur
Borrower), Leelowati (Fradesh 208012, Bounded By- North: House Of Vinod| 570029/
Co-Borrower], Kumar, South: Port of Plot, East: Part Of Arnazi, West: 18
LHEAMODODD14B82809 |Ft Rood. Dote of Possession : 19-Mar-25
8 |Vishal Kumar Ma Plot 521 Jarouli Phase 2 Kanpur Ma Koanpur Uttar| 11-12-2024 | Kanpur
IBorrower), Leelawati |Pradesh 208012, Bounded By- Morth: House Of Vinod| -1120772.9/
Co-Borrower], Kurmar, South: Part Of Plot, East: Part OF Arazi, West: 18 FL
HEANQOOD1482808 |Rood. Date of Possession: 19-Mar-25
9 |Archana (Borrower), (Ma Plot Part Of Arazi No 1530/4 Mi Koccha Bhowar| 11-12-2024 Jhansi
Pradeep Eumar Panchol | Tehsil And District. Jhansi 284128 Mo Ma Jhaonsi Uttar| 34877625
Ca-Borrower), Guddi (Pradesh 284001, Bounded By- Narth: Plot Of Seller,
vi (Co-Bormower), |South: 5.79 Wide Road, East: Plot Of Seller, West: 7.62mt
LHJHMOOG 15020590 [Wide Rood, Date of Possession : 19-Mar-25
10 |Archana (Borrower), |Ma Plet Part Of Arazi Mo 1530/4 Mi Koccho Bhawar Tehsil| 11-12-2024 | Jhansi
Frodesp Kurnar Ponchal [And District [hansi 284128 Na Ma Jhansl Uttar Pradesh| 717767045
B’.ﬁaaﬂnrmweﬂ. Guddi | 284001, Bounded By- Morth: Flot OF Seller, South: 5.79
evi (Co-Borrower), |Wide Road, East: Plot Of Seller, West: 7.62mt Wide Road.
LHJHMNOO001501401 |Dote of Possession: 19-Mar-25
The above-mentioned borrowers(s)/ guumntnr515} are hereby given a 30 day notice to repay the amount, else the
mortgaged properties will be sold on the expiry of 30 days from the date of publication of this Notice, as per the
provisions under the Rules 8 and 9 of Security Interest ([Enforcement) Rules 2002,

\. DATE: 24.03.2025 | PLACE : ALLAHABAD  Authorised Officer, ICICI Home Finonce Company Limited /

JAMA SMALL FINANCE BANK Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL
e comeia ek | BUsiness Park, Challaghatta, Bangalore-560071. Regional Branch Office: 16/12, 2nd Floor, W.E.A, Arya Samaj Road, Karol Bagh, Delhi-110005.

DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging your
immovable properties. Consequent to default committed by you all, your loan account has been classified as Non performing Asset, whereas Jana Small Finance Bank
Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement)
Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount mentioned in the
notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

Name of Borrower/ Loan Account Date of NPA .
3;' Co-Borrower/ Guarantor/ No. & Details of the Security to be enforced & Demand A"I'qu?tasngi o
) Mortgagor Loan Amount Notice date '
1 | 1) M/s. Nitin Sangwan, Details of Secured Assets: Part-'A" - Hypothecated Moveable Assets: First Charge on
Prop. Chaudhary Dairy Loan Account all Raw materials and stock in the books of account and receivables and book debts of the Date of NPA: Rs.13,14,2§0/-
and Sweets, No. business premises of the company i.e., M/s. Nitin Sangwan, Prop. Choudhary Dairy and | “2'¢ © *| (Rupees Thirteen

metii T naont o o el Mt B i o P s e Ao S i ey vl g o A o e e e e R Represented by its | 3128941000262 | Sweets, Office at Gounnchi, Ballabhgarh, Faridabad, Haryana-121004. _ 01.10.2024 #;kh FOZ“?G”
5 | NAME OF THE BORROWER / CO-BORROWER ADDRESS NPA | LOAN ACC | DREOF | quTsTANDI PROPERTY ADDRESS. OF Proprietor Mr. N|t|.n. 1289440000258 Part-'B": Moﬂqaqed Immovable Property - Schedule Rropertv - Property Details: Plot Demand ousand Iwo
' 1 EMAND Sangwan, 2) Mr. Nitin Area Measuring 283 Sq.yards out of Khasra Mu. No.18 Killa No.11/1 (6-2), 11/2 (1-13), Mu Hundred and
N e G g Biarm i A 15 faRas: Kailash (had Aranst [B R Marlgager] | DATE 1 QUNT RO, | womoe | NG AMT RS SECUREER ASSETS Loan Amount g a4y
I o LaTal TN e, I-III |r:-r |IJ'|':'|IJ - ..I alashr e LR 11 FLrAeT u & o _I..__..__.__.-_ Lk L] - - . L u : . _ . . _ . . - . R
:.:Ifr;ilii':trh:fﬂl.::.I'IE':'I..'I:'iGn:llﬂﬂﬂ:.rE:Iﬁuﬁrn-ﬁna.:sllﬂrlftlﬂmﬁijlﬁ.1.'.I'Ir'r.1:'.-ﬂn!."l- AT 14.02.14 F'L';[-],.h;:l LLO12E Rs. All that piece & parcel Measuring 18666 Sg.yds SangWa-n (Borrower), N020 KI”a N02/1 (4 2) .Sltuated at Waka Mauja Garhkheda’ SUb TehS” MOhna’ TehSII NOtIce Date Thlrty Only)
vwatc Pt oA KL Aok Nogs 9T e A asEnloden G b I PEEE07 [Sitatot ot Mot Tk 11 Wik s 5TH Al 3) Mr. Tajveer Sangwan Rs.9,33,000/- |Ballabhgarh, District Faridabad. Owned by Mrs. Sukan, W/o. Mr. Tajveer Sangwan. 21.03.2025 as on
1. I, AchaDevi ot GhamhaamlCo Boerower) Road:Near Kalscdera Gawardh, s (Guarantpr), 4) Mrs. Rs.5.00.000/- Bounded as: East: Aaganbadi Kendra and House of Jagbir, West: Plot of Kamla Devi, 18-03-2025
P, Babi Lot Mzt S/cfv: Budh Rarm hhecna | Goairandor | | : Sukan Devi (Guarantor) S W/o. Vijaypal, North: Land Imrat, S/o. Sumran, South: Rasta 15 Ft.
ip GramsansPod Gonees, ersi Emipoih, el Eapaethas HILM
e e CEI o StpTe Sy TR A i i , : , Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount as shown
WAF. Bl Lal Bunlaw 5/ Br Froma Ram|g =rE Miortgag : k : : suring 100 Y St . . ' o b . : - . . : X
““L-. ;"”‘:“ﬂﬂ“"‘w"; """I:;‘-*'";_"u:?f-’:":"ﬂ??‘“w" i . R 3ﬂ-ﬂ;ﬁ25 PL5124 050235 Rs. ﬂ,i:;'ﬁ'i'.“z.;_"";ﬁ:’.ﬁ.“,',:‘:ﬁ;.t.’;.i.‘.‘?ﬁ.‘;,i‘f [ in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan
ko e e e e 1‘; 2 E VH2E TR | Runwal Rasel, Chamu, disput Rajasthin account as on the date shown in Column No.6. It is made clear that if the aggregate amount together with future interest and other amounts which may become payable till the date
£ gy Mo b o s el S SN ORESVAVE l Ee y FiE of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for enforcement of security interest upon properties as described in Column
st_ Pt Mo (1%, Shree Margalsm Vibar drd Guwmch Semusl Boesd, Coomu, fngur Asmthan 301801 No.4. Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited against the Borrower's/

in the circumesances 25 atore said, the notics is here by given sothe ahove homosess /oo bomesers  guarssson fmorgagors (where ever applicabled to pay the nuistanding dees asmeniioned aboae along wih futere interest and spplicable changes
within & deys fram the dase of the publizibon of Bhis natics Teling wiich further shepy il be baben ke the sepery of 80 diys of the date o7 this noton agaims the secured vt inclufing taking povis i of th secunid byt of the barroray s
th mearigagoes ussfar Section 13]8) ol Secuntisilon and Recoastructbon of Fnarcsal Assets and Enforceme i of Secarfy inberesc Aok 2003 and the apgpdlcadde il theremder Please mote that omsder Section 13 |13) of the sald Ack, s Bormower shall,
{ranster by way of sale, leassor othensie sy od b pecured assety referrad bz in the notice, weshowt prioe wristen consent of B aecared crediter Bl

DAOE M8 O, 2075 PLACE: 'Wies [elhif Liitsr Praslash

Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/
prohibited from disposing of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.

Sd/- Authorised Officer, For Jana Small Finance Bank Limited

Date: 24.03.2025, Place: Delhi NCR

Authorized OMigar Fekance Asset Aeconstrection Comrgany Lirnited

.. . financialexp.epapkrin .. .

New Delhi
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of the issue shall be available for allocation to the Individual bidders who applies for minimum application size in accordance with the SEBI ICDR Regulations subjectto | PRICE INFROMATION AND THE TRACK RECORD OF THE PAST ISSUES HANDELED BY THE BRLM
valid bids being received or above the issue price. All potential bidders, other than Anchor Investor, are required to mandatorily utilize the application supported by : | Opening +/-% change in closing +/- % change in closing +/- % change in closing
blocked amount ("ASBA”) process providing details of their respective bank account (including UPI ID in case of RIBs) which will be blocked by SCSBs, or the bank st Issue name siszse":% :rsig: Listing Date Price on price, [+/- % change in price, [+/- % change in price, [+/- % change in
account linked with the UPI ID, as applicable, to participate in the issue. Anchor Investors are not permitted to participate in the Anchor Investor Portion through the ’ incr) | @ listing |~ closing benchmark]- 30th closing benchmark]- 90th | closing benchmark]- 180th
ASBA process. For Details, please see the section titled “Issue Procedure” on page 316 of the Red Herring Prospectus. . date | calendar days from listing | calendar days from listing | calendar days from listing
PROPOSED LISTING: 1 AnSn:!théjla 1023 | 33 Th“rszdfy'zgﬁgr”ary 336 324 38,164.61 30 39,110.21 298 37,328.01
The Equity Shares offered through the Red Herring Prospectus are proposed to be listed on the SME Platform of BSE Limited (BSE SME), in terms of the Chapter IX of ' -[1.82%] [6.31%] -[9.09%] [8.95%] -[9.70%] [3.98%]
the SEBI (ICDR) Regulations, 2018, as amended from time to time. Our Company has received an In-Principle approval letter dated February 14, 2025 from SME Humming Bird Thursday, March 28,
platform of BSE for using its name in this offer document for listing of our shares on the SME Platform of BSE. For the purpose of this Issue, the Designated Stock | | 2 | Education Limited | 21° | 1% 2019 132 1 38,607.01 132 38,276.63 132 38,276.63
Exchange will be the BSE Limited (BSE). [6.82%] [0.16%] [0.00%] -[0.70%] [0.00%] -[0.70%]
DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”): g | Maden Forongs | gggq | g3 | TMUSEANMIS ) g3 60.27 61,054.29 82.17 65,446.04 1103 65,512.10
Since the Issue is being made in terms of Chapter IX of the SEBI (ICDR) Regulations, 2018, the Offer Document was not filed with SEBI. In terms of the SEBI ICDR [4.33%] 12.04%] [30.43%] [9.38%)] [75.08%] [9.49%]
Regulations, SEBI shall not Issue any observations on the Offer Document. Hence, there is no such specific disclaimer clause of SEBI. However, investors may refer to Exhicon Events )
the entire “Disclaimer Clause of SEBI” on 286 of the Red Herring Prospectus. 4 | MediaSoutions | 2112 | 64 | MondaAUTL gy 1467 6156064 | 21865 | 66,060.90 280.8 66,282.74
DISCLAIMER CLAUSE OF THE SME PLATFORM OF BSE: Limited
It is to be distinctly understood that the permission given by BSE Limited (“BSE”) should not in any way be deemed or construed that the contents of the Offer Viondav Aol 24 (129.22%] [2.75%] [241.64%] [1027%] [338.75%] [10.64%]
Documents or the price at which the equity shares are offered has been cleared, solicited or approved by BSE, nor does it certify the correctness, accuracy or || 5 | AG UniversalLtd | 8.72 60 on ag(’)zspr' ' 60 55 18,285.40 46.5 19,745.00 65.9 19,542.65
completeness of any of the contents of the Prospectus. The investors are advised to refer to the Prospectus for the full text of the Disclaimer clause pertaining to BSE. 6.33%] [3.05%] [22.50%] [11.08%] [9.83%] [10.14%]
The investors are advised to refer to the Offer Documents for the full text of the “Disclaimer Clause of the SME Platform of BSE” on page 291 of the Red Herring Quicktouch - - - ; ) -
Prospectus. 6 | Technologies | 9.33 | 61 T“"Sd%’z'g"ay 2 92 128.65 18,487.75 140.1 19,753.80 2709 19,047.25
RISKIN RELATION TO THE FIRST ISSUE: Limited
This being the first public Issue of our Company, there has been no formal market for the Equity Shares. The face value of the Equity Shares is X 1/- each and the offer D6 Noars Tools Thorsday Mav 11 [110.90%] [1.87%] [129.67%] [8.85%] [344.10%] [4.96%]
price is [] times of the face value of the equity shares. The Issue Price (determined and justified by our Company in consultation with the Book Running Lead | | 7 Ltd 2299 | 101 2‘6'23 vt 190 176.25 18,563.40 245 19,655.32 2332 19,406.70
Managers as stated in “Basis for Issue Price” on page 104 should not be taken to be indicative of the market price of the Equity Shares after the Equity Shares are listed. - [74.50%] [1.46%] [142.57%] [7.42%] [130.89%] 6.06%]
No assurance can be given regarding an active or sustained trading in the Equity Shares or regarding the price at which the Equity Shares will be traded after listing. g | Krishoa Strapping | |- oo + IFriday. May 26.2023 | 1188 1538 18.665.50 2914 19.386.70 2323 198118
Bidders/ Applicants should note that on the basis of PAN, DP ID and Client ID as provided in the bid cum application form, the Bidder/ Applicants may be deemed to Solutions ) s riday, May =, ) 5385 /665.5 45 T 3 811.85
have authorized the Depositories to provide to the Registrar to the Issue, any requested Demographic details of the Bidders/ Applicants as available on the records of [184.91%] [0.90%] [439.72%] [4.80%] [330.28%] [7.09%]
the depositories. These Demographic details may be used, among other things, for or unblocking of ASBA account or for other correspondence related to anissue. | | o New Swan 3311 | gg | Thursday, January | ,c 99.85 72,050.38 73.78 72.943.68 97.25 80,716.55
Bidders/ Applicants are advised to update any changes to their demographic details as available in the records of the depository participants to ensure accuracy of Multitech Ltd 18, 2024 _ _ _ _ _ _
records. Any delay resulting from failure to update the demographic details would be at the applicant’s sole risk. Bidders/ Applicants should ensure that PAN, DP ID and the _ _ [51.20%] [1.21%] [11.79%] [2.47%] [47.35%] [13.39%]
Client ID are correctly filled in the bid cum application form. The PAN, DP ID and the Client ID provided in the bid cum application form should match with the PAN, DP ID and the | | 10 Wise Tﬁ‘:ﬁ' India 94.68 | 147 Monday,zlgegzuary 19, 195 176 21,839.10 236.95 22,502.00 265.8 24,572.65
Client ID available in the depository database, otherwise the bid cum application form is liable to be rejected. Bidders/ Applicant should ensure that the beneficiary account S > > > > >
provided in the Bid cum application formis active. P Stook Friday Warch 18 [19.73%] -[1.28%] [61.19%] [1.72%] [80.82%] [11.08%]
GENERAL RISK: 11 é‘rr:fk;g o | 3823 | 83 | TMLEEET 130 128 74,244.90 171,65 76,810.90 1835 81523.16
Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in this Issue unless they can afford to take the risk of losing [54.22%] [2.20%] [106.81%] [5.74%] [121.08%] [12.22%]
theirinvestment. Investors are advised to read the risk factors carefully before taking an investment decision in this issue. For taking an investment decision, investors must rely on Wednesday, March
their own examination of our Company and the Issue including the risks involved. The Equity Shares issued in the Issue have neither been recommended nor approved by 12 | AVPInfraconLtd | 52.34 8 20, 2024 & 70.25 22,147.00 137.4 23,557.90 1714 25,383.75
Securities and Exchange Board of India nor does Securities and Exchange Board of India guarantee the accuracy or adequacy of Red Herring Prospectus. Specific attention of the -[6.33%] [1.41%] [83.20%) [7.87%) [128.13%] [16.23%]
investors is invited to the section titled “Risk Factors” beginning on page 29 of Red Herring Prospectus. GEM Enviro Wednesday, June 26,
CREDIT RATING: This being the issue of Equity Shares, no creditrating s required. 13 | Management Lta | #4%8 | 75 2024 1425 | 2657 81,33272 | 19455 | 8491404 136.2 78540.17
DEBENTURE TRUSTEES: This being the issue of Equity Shares, the appointment of Trustees is not required. [254.27%] [3.38%] [159.40%] [7.93%] [81.60%] -[0.17%]
PO GRADING: Since thisissue is made in terms of Chapter IX of the SEBI (ICDR) Regulations, there is no requirement of appointing an IPO Grading Agency. 14 | WIP Infratech Ltd | 61.21 93 Tuesd%;zly 80, 176.7 265.5 82,134.61 208.15 80,005.04 205.70 75,366.17
BASIS OF ISSUE PRICE: The Issue Price is determined by the Company in consultation with the Book Running Lead Managers. The financial data presented in section “Basis for [185.48%] [0.83%] [123.82%] -[1.78%] [121.18%] -[7.48%]
Issue Price” on page no. 104 of the Red Herring Prospectus are based on Company’s Restated Financial Statements. Investors should also refer to the section titled “Risk factors” Envirotech Tuesday, September
and “Restated Financial Statement” on page no. 29 and 204 respectively of the Red Herring Prospectus. 15 | gystems Limited | 3024 | 96 24, 2024 1064 95.35 24,399.40 1325 23,753.45 NA NA
ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPANIES ACT, 2013 [70.27%] -[5.94%] [136.61%] -[8.43%] NA NA
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For information on the main objects and other objects of our Company, | | 16 Apﬁrﬁﬁgg‘m“ 2554 | 73 Dec";’;d;fjagbz 4 | 1987 14456 24,004.75 103.85 22,082.65 N.A N.A
see “Our History and Certain Other Corporate Matters” on page 163 of the Red Herring Prospectus. The Memorandum of Association of our Company is a material document for - [98.08%] 1.89%] [42.26%] 9.75%] NA NA
inspection in relation to the Issue. For further details, see the section “Material Contracts and Documents for Inspection” on page 371 of the Red Herring Prospectus. - =2 =2 =2 2 - -
LIABILITY OF MEMBERS OF THE COMPANY: Limited by shares. Summary statement of Disclosure:
AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Authorised share capital of the Company is % 1,25,00,000/- divided into 1,25,00,000 Equity | | Financial | Total No. of |T012! 2mountof | No. of IPO trading at No. of IPO trading at | No. of IPO trading at discount No. of IPO trading at
Shares of  1/- each, the issued, subscribed, and paid-up share capital of the Company before the Issue is X 87,19,800/- divided into 87,19,800 Equity Shares of % 1/- each. For Year PO Funds raised | discount 30th calendar days | premium 30th calendar days| 180th calendar days from premium 180th calendar
details of the Capital Structure, see chapter titled “Capital Structure” beginning on page 63 of the Red Herring Prospectus. (In Cr.) from listing from listing listing days from listing
NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: Given below Over 50% | Between 'i':ss Over 50% | Between 'i':ss Over 509 | Between 'i':ss Over | Between "';ss
are the names of the signatories of the Memorandum of Association of the Company and the number of Equity Shares subscribed by them at the time of signing of the ver oU0% | 550,-50% 2530/': Ver 90% | 9504-50% 25a°;' ver 90% | 959.50% 2530;' 50% |25%-50% 251,7
Memorandum of Association of our Company: Chandra Prakash Goel - 10, and Manju Lata Goel -10 Equity Shares. 00223 2 2 2
ADDITIONAL INFORMATION FOR INVESTORS 2023-24 10 39299 R _ 3 6 R 1 B B B 8 1 1
Details of proposed /undertaken pre-issue placements from the DRHP filing date. No pre-issue placement has been undertaken or proposed since the filing of the Draft Red 2024-25 4 161.92 - - - 4 - - N.A N.A N.A 1 N.A N.A
Herring Prospectus (“DRHP”). Accordingly, the disclosure of pre-issue placement details is not applicable. AVAILABILITY OF RED HERRING PROSPECTUS: Investors are advised to refer to the Red Herring Prospectus and the Risk Factors contained therein before applying in the

Transaction of shares aggregating up to 1% or more of the paid-up equity share capital of the company by promoter(s) and promoter group(s) from the DRHP filing date: No | |ssue. Full copy of the Red Herring Prospectus is available on the website of the SEBI at www.sebi.gov.in, the website of the Book Running Lead Managers to the Issue at
transactions involving shares aggregating to 1% or more of the paid-up equity share capital of the Company by the Promoters and Promoter Group have been undertaken sincethe | yww.shareindia.com, website of company at https://www.infonative.net/ and websites of stock exchange at hitps://www.bseindia.com/.

filing of the Draft Red Herring Prospectus ("DRHP"). Accordingly, no disclosures in this regard are applicable. AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application forms can be obtained from the Registered Office of the Company: Infonative Solutions Limited
Shareholding of Promoter / Promoter Group and Additional Top 10 Shareholders of the Company: (Telephone: 011-45082517) Book Running Lead Managers: Share India Capital Services Private Limited (Telephone: +91-120-4910000). Bid-cum-application Forms will
Pre-Issue shareholding as at the date of Advertisement Post-Issue shareholding as at Allotment (3) also be available on the website of BSE (www.bseindia.com) and the designated branches of SCSBs, the list of which is available at websites of the Stock Exchange and
S. Shareholding At the lower end of the price band 75 | At the upper end of the price band 79 SEBI.

No. Shareholders Number of Equity Shares(2) (in %) (2) Number of Equity Shareholding Number of Equity Shareholding APPLICATIONS SUPPORTED BY BLOCKED AMOUNT (ASBA): The investors are required to fill the application form and submit the same to the relevant SCSBs at the
i Shares (2) (in %) (2) Shares (2) (in %) (2) specific locations or registered brokers at the broker centers or RTA or DP’s. The SCSB’s will block the amount in the account as per the authority contained in application
1 |Saurabh Kathuria 33,17,340 38.04% 33,17,340 28.00% 33,17,340 28.00% form. On allotment, amount will be unblocked and account will be debited only to the extent required to be paid for allotment of shares. Hence, there will be no need of refund.
2 |Abdur Rauf Rahmani 32,83,040 37.65% 32,83,040 21.71% 32,83,040 21.71% For more details on the ASBA process, please refer to the details given in application forms and Red Herring Prospectus and also please refer to the chapter titled “Issue

3 [Yogeshh Goel 16,07,320 18.43% 16,07,320 13.57 %. 16,07,320 13.57 %. Procedure” on page 316 of the Red Herring Prospectus.
4 [Lalit Dua 331,100 3.80% 3,31,100 280% 3,31,100 280% APPLICATION SUPPORTED WITH UNIFIED PAYMENTS INTERFACE: Investors are advised to carefully refer SEBI Circular SEBVHO/CFD/DIL2/CIR/P/2018/138 dated
5 |Chander Sawhney 70,400 081% 70,400 059 % 70,400 059 % November 01, 2018 and as modified through its SEBI circular (SEBI/HO/CFD/ DIL2/CIR/P/2019/50) dated April 3, 2019, SEBI circular (SEBVHO/CFD/DIL2/CIR/P/2019/76)
6 |Deepika Vijay 70400 081% 70,400 059 % 70,400 059% dated June 28, 2019, SEBI circular no. SEBI/HO/CFD/DIL2/CIR/P/2019/85 dated July 26, 2019, SEBI Circular SEBVHO/CFD/DCR2/CIR/P/2019/133 dated November 08,
; g‘ﬁ:\;rf:';zml 4%88“ gggj 42'880 %%‘é// 43'&?0 %%‘(‘]// 2019, SEBI Circular No. SEBVHO/CFD/DIL2/CIR/P/2020/50 dated March 30, 2020, SEBI circular no. SEBI/HO/CFD/DIL2/CIR/P/2021/2480/1/M dated March 16, 2021,
Total 37.19.600 R 178.47.800 2 178,47 800 70 SEBI circular no. SEBI/HO/CFD/DIL2/CIR/P/2021/47 dated March 31, 2021, SEBI Circular no. SEBI/HO/CFD/DIL2/P/CIR/2021/570 dated June 2, 2021, SEBI Circular no.
2= P 2 SEBI/HO/CFD/DIL2/CIR/P/2022/45 dated April 5, 2022 and SEBI Circular no. SEBI/HO/CFD/DIL2/CIR/P/2022/51 dated April 20, 2022 and any subsequent circulars or
Notes: notifications issued by SEBI in this regard for the procedure to be followed for applying through UPI. Retail Individual Investor have to apply through UPI Mechanism. Retail
(1) The Promoter Group shareholders- NIL Individual Investor whose bank is not live on UPI as on date of this circular, may use the other alternate channels available to them viz. Submission of application form with

(2) Assuming full subscription in the Issue (fresh issue and/or offer for sale). The post-issue shareholding details as at allotment will be based on the actual | SCSBs/ using the facility linked online trading, demat and bank account list. For further details, please refer the chapter titled “Issue Procedure” beginning on page 316 of the
subscription and the final Issue price and updated in the prospectus, subject to finalization of the basis of allotment. Also, this table assumes there is no transfer of | Red Herring Prospectus.
shares by these shareholders between the date of the advertisement and allotment (if any such transfers occur prior to the date of prospectus, it will be updatedin | Sponsor Bank to the Issue: Axis Bank Limited

the shareholding patternin the prospectus Banker to the Issue, Escrow Collection Bank and Refund Banker: AXIS BANK LIMITED
Investor should read the Red Herring Prospectus carefully, including the “Risk Factors” beginning on page 29 of the Red Herring Prospectus before making any investment
BOOK RUNNING LEAD MANAGER REGISTRAR TO THE ISSUE L ANCE SFFiSER decision.
All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to themin the Red Herring Prospectus
= Ms. Shakshi
Share India ’A KEINT EC | 107.0LFSoutniy Court, saket, NewDelri-1 10017 For Infonative Solutions Limited
T REREFTE, H’l‘mﬂ'{l‘lﬁb’ % FXPREIFHET THaME TN L TIDH Email; cs@Infonative.net On Behalf of the Board of DII'EG::]I’/S
SHARE INDIA CAPITAL SERVICES PRIVATELIMITED | KFIN TECHNOLOGIES LIMITED WebsHte: htips.//wwwi.infonative.net/ Place: New Delhi Shakshi
SEBI Registration Number: INM000012537 Address: Selenium Tower-B, Plot No- 31 &32, Financial | Investors can contact our Company Secretary and Date: .March 21. 2025 Company Secretary and Compliance Officer
Address: A-15, Basement, Sector - 64, Noida, Gautam | District, Nanakramguda, Serilingampally, Rangareddi, | Gompliance Officer, the Book Running Lead Managers or - —_ . - - . - — —
Buddha Nagar, Noida, Uttar Pradesh, India, 201301 Telengana, Hyderabad -500032, India the Registrar to the Issue, in case of any pre-issue or Infonlatlvel Solutions Limited is_proposing, squect o apphcable statutory gnd regulatory requirements, receipt o_f requisite apprgvals, market conditions and other
Telephone Number: +91-120-4910000 Tel N_".-f +'91 40 671 62222 post-issue related problems, such as non-receipt of considerations, to undertalfe qn initial publlg offering of its Equity Shgres anq has fllgd the Red Herrmg Prospectu; with Reg|strgr of Companies, Dglh| on March 20, 2025, BRLMs
Contact Person: Mr. Kunal Bansal Email: |s|.|gf)@kf|ntech.co_m letters of allotment, non-credit of allotted Equity Shares in to the Issue at www.shareindia.com, website of company at https://www.infonative.net/ and websites of BSE i.e. www.bseindia.com respectively. Investors should note that
Email Id: kunal.bansal@shareindia. co in Investor Grievances Email 1d: the respective beneficiary account, non-receipt of refund investmentin equity shares involves a high degree of risk and for details relating to the same, see section titled “Risk Factors” beginning on page 29 of the Red Herring Prospectus.
- o - einward.ris@kfintech.com orders and non-receipt of funds by electronic mode etc. Potential investors should notrely on the Red Herring Prospectus for making any investment decision.
Invesl.ors Grievance F'F‘a"-m@w Contact Person: Mr. M. Murali Krishna The Equity Shares offered in the Issue have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the “Securities Act”) or any state securities laws
Website: www.shareindia.com Website: www.kfintech.com in the United States, and unless so registered, may not be offered or sold within the United States except pursuant to an exemption from, or in a transaction not subject to, the
SEBI Registration: INM000012537 SEBI Registration No.: INR000000221 registration requirements of the Securities Act and any applicable U.S. state securities laws. There will be no public offering in the United States and the securities being offered in
CIN: U65923UP2016PTC075987 CIN: L724007G2017PLC117649 this announcement are not being offered or sold in the United States. 4
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